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m h m  rlg2, 17 gqwt 1991 3 

---- 
NO. 1507 (2)/XVII-V-1-1 (KA)-16-1991 

Dated luck no^, August 17, 1991 
---- 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of 
' 

Iadia, the Governor is pleased to order the publication of the following English of 

Uttar Pradesh Bhartiya CYkitsa (Sanshodhan) Adhiniyam, 1991 (Utfar Pradesh Adhiniyam 
Sankhya 22 of 1991) as passed by the Uttar Pradesh ~ e g i ~ l a t ~ r e  and assented to by Governor 
on August 17,1991 : 

THE U7LTA.R PRADESH INDIAN MEDICINE ( W N D m N T )  
I'LC-T, 1993 

[U .P .  ACT X.0. 22 OF 19911 
(As passed by the Uttar Pradesh Legishture), * 

A N  

ACT 

further to a m e d  the United Provinces Indim Medioim Act, 1939. 
IT IS HEREBY enacted in the Forty-second Year of the ~epubl ic  of 

ia as follows:- 

1. (1) This Act may be called the Utttar Pradesh Indian Medicine Short titie and 
oormencement 

(Amendment) Act, 1991. 

(2) Section 2 shall be deemed to have come into force on 

gust 28, 1990 and the remaining provisions shall come into force 

2 .  After section 10 of the United Provinces Indian Medicine Act,  ti^^$^^ 
,1939, hereinafter referred to as the principal Act, the following section U- P. "0, lo  

of 1939 
shall be inserted, namely :- 

"10-A. (1) Where the number of members of the Board for 
the time being is, for any reason whatsoever, 

Powers of the reduced to less than the quorum provided in 
Government to 

appoint con:~~ller  section 18, the State Government may, by 
notification, supersede the Board and appoint \ 

a Controller for such period not-exceeding two 
years as may be specified in the notification or up to the date of 
notification under sub-section (4) whichever is earlier- 

( 2 )  Upon the appointment of the Controller under sub- 
section ( I )  ,- 

(a) all members of the Board including the President 

and the Vice-President shall, cease to be \ such members, 

President or Vice President ; 

( b )  the advisory Committee, if any, appointed under sub- 
section (1) of section 17 shall stand dissolved ; 

( c )  all members (including the Chairman) of the 
Faculty, except the Director of Ayuwedic and Unani 

Services, Uttar Pradesh shall cease to hold office and the 

Controller, together with the aforesaid Director shall 
constitute the Faculty ; 



- - 
( d )  all powers, functions and duties of the Board, t 

President and the Vice-Presi nt shall be vested in and 9 exercised, performed and didc arged by the Controller and 
the Controller shall be deemed to be the Board, the President 
or the Vice-President as the occasion may require. 

(3) As soon as may be after the appointment of the Controller 
the State Government shall take steps to nominatei a President 
and other members under clauses (1) and (2) of sub-see- 
tion (1) of section 5 and to hold elections of members under 
clauses (3), (4), (5) and (6) of that sub-section. . 

(4) As soon as the elections or nominations, as the case may 
be, of atleast such number of members as is required under sec- 
tion 18 for the quorum (including the President) are notified 
under section 8, the State Government may by notification dec- 
lare that the Board is reconstituted and thereupon the Controller 
shall cease to function." 

I 

Repeal and 3 .  (1) The Uttar Pradesh Indian Medicine (Amendment) q 
Saving (Second) Ordinance, 1991, is hereby repealed. Ord~n 

110.24 

(2) Notwithstanding such repeal, anything done or any action 199 

taken under the provisions of the principal Act, as amended by the tJ.1 
Ord in Ordinance referred to in sub-section (1) or by the Uttar Pradesh Indian no, 

Medicine (Amendment) Ordinance, 1990, or by the Uttar Pradesh Indian 19: 

Medicine (Amendment) Ordinance, 1991, shall be deemed to have been u. I 
d6ne or taken under the corresponding provisions of the principal Act, :::!! 
as amended by this Act as if the provisions of this Act were in force I: 
at all mzterial times. 

By order, 
NARAYAN DI 

Sachiv. 



    

 

em"0 	c'!"-% rkzEirff•tft. 54fi 

-- 
z: 	cria crt-14vwm* r-ma 

It 
s. 	

.•••• 

ireZ 
It 

:31'67 Warifil? T47-4717 gITT Wq,:lfr3 /47f 

; 

famt triThTEE 
sii7f-- 1, CM 

(3"- T slew FAfErfwwq) 

v1 19W 7, , 23 tgilmt  1 9 9 4 

iVITtii 3, 1916 g17: 91179; 

v-r-trap? 

II  H. 

saa frTWIT 

N1ETTzft 3:19,S 

dwzrt 719117-e4-1-1(T)14-1994 
'Fug 23 Bit, 1 994 

92-fing9-4T 
Maw 

um-ca wir clime Q 41mta 200 aTEN tranT7; 4:0717 7,  W4: flu fawn TIIMW gn.7 Mita' 

'aVt stht cirTal•zr krvIcr (thilamff ) fq&qqi, 1994 T Nwik; 22&*, 1 994 WI dre 7717 

' 30 4-4 ZW7 WhT 3111thtfir Itarf 1 0 IN, 1994Q Vxl•  if 0.4011117.7cri.%1  TAwmEr ww• affirrir grtT 
ItifiTRT7 rVIT in 

	< 3rkqr M-(814 Nicbcti (thTIET9') 92fErtic411, 1994 

(39-C TkU sifEllkziff #yriT (t 9 19 94 ) 

(*Tr 3-9T crtzr Pwqrw• Trtrrn- 	tntrw-  wm,an") 

	

tow SIT 	Nittuln afferf9•74, 193 9 ST all/97 14'5.NFT q70 f".37 

fistfri LI 41 

Trarcraii 	rteflri 2jfqz4fo t., afar-44qm  R911ZT 4101 Pt' 

affilfwww 397: SI TIT-CF.N fit-VET ( 41.7'47 	f-TIIT1, 1994 • 	eeNtKr mr.4 
,T !min 	 317 srrrtw 

- (z) n 23 	992 471 sfra gag tight (91110T I 

r 



dzi.qa 	AT7a 
vrfirf917 44g11 
10 q.q.,1939 
TY Era( 10-* 
TT thft5110 

ra..limr.ErT2YT 

(As passed by the Uttar Pnuleah Legislature) 
AN 

cornmencemeat 

Amendment cf 
section' -10-A .of 
U. P. Act no, It 
bf 1939 

V a lidation 

N 

2 
Millt1T415r ;ME, 23 5455, 1991 t 

2--21i7147 rir)"9: 111T5€1.7 f4tTett -:,:fq197, 1939 1er, Nit e4.-yi 	9;r1444 

-57,11,11t,'TT5T 10-f if, 7,cm-cc ( t) 4,c r-.7.1 "-6: 44 -4,; 	c1-5 W--4; 10--Tivc  kt 

 

3 -- raiSTtkrnl 11. 	at i:4341 q7a.  T tira 	Tft: 	 'ff?s Mkt 

	

Tt, 31 2 	1992 T.1 erT 75 Cl174i 'qtr. 7401  

fwet NITt7,T) TITO t'i,77T11;:cr17.1 4;nr q114Hi:.  T TTY17, f5$11 	T1111150f Piltri T44(1 

TT fTZ1).91wc 	i itt,114 TIT 197r-TIT T 7,5 4 NRT4c,t4.7: 	f9199 \lard 

aq; 143 T.0211,31171151OFT-tt317119314.21.12irtabil15.f511;;Tit TrfiiF97Efa ;-t qt7 

Tt 23 3111e1, 1992 Tt/1T 7172; 	
T;TziM ffft1;5" T ?;117T T-d gir

øtJ'r

t 

	

DifqTrF4 7.tT11, TrFil A-7 	1%.TTT 7%1PEN-lifuff  

ti1-04 TT -91-1 it 	
1 

3111ff T 4, 

i,"1:117 97Th 

9•Na .?! 

No. 718 (2)/XVII-V-1-- 1 (KA)44-1994 

Dated Limknow, April 23, 1994 

TN pursuance of the provisions of clause (3) of Article 348 of the Constitution of ipaig 
the Governor is pleased to order the publication of the following English translatiOapf 
the Uttar Pradesh Bhartiya Cbikitsa (Sanshodhan) Adhiniyam, 1994 (Uttar Prardeili 
Adhinlyam Sankhya 10 of 1994) as Passed by the Uttar Pradesh Legislature and assenteM 
by the Governor on April 23, 1944. 

THE UTTAR PRADESH INDIAN MEDICINE (AMENDMENT) ACT/1994, 

(LT.P. ,Acr No. 10 OF 1994) 

further to amend the United Provinces Indian Medicine Act, 
1939. 

IT IS HEREBY enacted in the Forty-fifth Year of the Republic of Indi4" 

follows:— 	
. 

short title and 	1. (I) This Act mat be called the Uttar 'Pradesh Indian Meilieind 

(Amendment) Act, 1994.  

(2) It sh2.11 be deemed to have come into force on August 28, 1992' 

In section 10-A of the United Provinces Indian Ivizdicinc Acti''.:431. 

here
inafter rcierled to as the principal Act, in sub-section (1); feirOhe 

words two years" the words "four years" shall be substituted. 

Notwithstmlding anything contained in ihe  principal Act, the),",:,,  

troller F ppoint;rcz. -ureer section 10-A of the principal Act and exercisinger 
powers, perfcc ming the functions and disci m ging the duties of the Boa,„9.,-1 

Ayurveclie and Unani Tibbi Systems of Medicine, Uttar Pradesh innnea,i,8lc, 
befor“ Au.Sust 2: , 1992, shall be deeimd ',0 have validly continn()(c1,02 

aTpointed as Corti; olier nritil another person iS appointed as C
ontr011cr-eulW 

-ttlig 

the arOICSaid sat :1;011 and anything done or any atti on tahch by such Conlif1d4 

at any tin.° on or after August 28, 1992 shall be valid as if the prevls,lc.._11A 

the pr;riciltiAet as mended byilli Act *ere in force at ail Material 107s10
.  

-;•1 ' 
By order, , 

N. K. NARAN ,  

Sachiv. ' 
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No. XIX-V-1-15-1(Ka)-18-2015 
Dated Lucicnow, September 9, 2015 . 

It pursuance of the provisions of clause (3).  of Article 348 of. the Constitution of India, t

	

he 
Governor is pleased to order the publicatiOn of the follovAng English translation of the Uttar Pradesh Indian 
Medicine (Sanshodban) Adhiniyam, 2015 (Uttar Pradesh Adhiniyam Sankhya 10 of 2015) as passed by.the 
Uttar Pradesh Legislature and assented to by the .GoiemorsOn September 7,2015 :- 

THE UTTAR PRADESH INDIAN MEDICINE-  (AMENDMENT
[U.P. ACT NO. 10 OF 2015] 

(As passed by the Uttar Pradesh Legislature) 
AN 
ACT 

further to amend the United Provinces Indian Medicine Act, 19
Iris HEREBY enacted in the Sixty-sixth Year of the Republic of India as follows:- 

1. This Act may be called the 'Uttar Pradesh Indian Medicine (Amendment) 
Act, 2015. 

tis 9-r- -atittif4tni 
.1-i<541 10 WI 1939 • 

um 3'9 Th-r • . 	. 

Shun title 



3RITEITiul !had, 9 ftraRR, 2015 .3

2: 	In section 39 of the United .Provinces 'Indian Medicine 'Act, 1939, in, Amendment of
ction 39 of - tion .(4) after clause (c) the following clause shall be inserted, naniely.:- 
' U.P. Act no. 10 

ott1939 

(d) The registered practitioners.  of Ayurvedic or Unani System of 
. 	. 

'Medicine holding the qualifications mentioned in the .Second Schedule to 

. the Indian Medicine Central Council Act, 1970 ( Act no. 48 of 1970) shall be . 

eligible to practice the modern.  system of medicine known- as allopathic 

medicine to the extent of training they have ' received in the syStem .and 

nbtified by the . State . Government along with the Ayurvedic or Uriani 

Medicini: in which they are registered in the State -Register." 

STATEMENT OF OBJECTS AND.  REASONS 

In all districts of the State, especially in 'remote rural areas, there is sc

system of medicine (M.B.B.S. degree holders) to 'provide cheap and quality medical facility. Whereas large 

number Of doctors of Indian System of Medicine (Murvedic and Unani degree holders) are available there.  

Ayurvedic and Unani doctors ire banned to prescribe -modern medicine due to which patient could not get 

such treatment as are necessary for their qua recovery. It has therefore become necessary that with some 

legal protective measures, Ayurvedic and Unani doctors should be authorirai to practice modem niedicine,- .

so that in rural areas in odd/ preliminaryl.  emergency conditions patient may get immediate and effective 
_ 	. 

treaiment. 

Keeping in view of- the aforesaid situation it. has been decided to ainend the United PrOvinces 

Indian:Medicine Act, 1939 ( U.R. Aet no. X or 1939 ). to provide for authorising Ayurvedic and.  Unani 

doctors to practice the modern system of medicine laiown as allopathic medicine to the extent of training 

they haVe received in the .syitern and notified.by  the State Government along with the Ayurvedic or Unani 

Medicine in which they are registered in the State Register. 

The Uttar Pradesh Indian Medicine (Amendment) Bill, 2015 is introduced accordingly

By order; 

ABDUL SHAHID

Pramakh Sacldv. 
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